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0A 817/94. : - pt. of Order:18-7-94,

(Order of the Division Bench passed by Hon'ble
shri A.vV,Haridasan, Member (J) ).ﬂ

»

Shri N.R.Srinivas Rao, proxy counsél‘for shri C,surya=-

narayana, counsel for the applicant and shri N.R.Devraj,

learned sStanoiny vuunowe —-- .

R - |

heard. After hearing submissions for some time, the learned
proxy counsel prays for permission to withdraw the applica=-
tion with liberty to initiate the proper legal proceedings.
Liberty is granted and the application is allowed to be withe

* drawn.

2. Accordingly 0.A. is. dismissed as withdrawn. No

(A.B.GORTHI) (A.V.HARIDASAN)
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